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(2022) 07 NCLT CK 0048
In the National Company Law Tribunal
Case No : I.A. 823 Of 2022 In C.P.(IB)-176(MB) Of 2020

Sushma Anand Jain APPELLANT
Vs
Nirmal Lifestyle Limited RESPONDENT

Date of Decision : 12-07-2022
Acts Referred:
Citation : (2022) 07 NCLT CK 0048

Hon'ble Judges : H.V. Subba Rao, Member (J);Anuradha Sanjay Bhatia,
Member (T)

Bench : Division Bench

Advocate : Amir Arsiwalla, Anisha Nair

Judgement

I.A. 823/2022

Adv. Amir Arsiwalla a/w. Anisha Nair i/b. Vis Legis Law Practice, counsel
appearing for the Applicant is present through virtual hearing.

The above Application is filed for restoration of the main Company Petition which
was closed in view of admission of another company against the Corporate
Debtor.

Registry as well as Financial Creditor are directed to issue notice to the Corporate
Debtor intimating the next date of hearing. The Applicant shall file service
affidavit along with copy of notice sent to the Respondent, postal receipt, track
report, email etc. at least two days before the next date of hearing.

Registry is also directed to make available the copy of the notice, postal receipt
and track report/acknowledgement before this Bench on the next date of hearing.

The Applicant, Registry, Court Officer shall ensure availability of hard copy of the
petition to the Respondent as well to this Bench before the next date of hearing.

List this matter on 05.08.2022.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sushma-anand-jain-appellant-hash-... Page 1 of 1



